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I should like to know from the hon. Minister
wrether they will consult the press people
also. (Interruptions) You aiie selling services.
You are making money. Why should you put
a restriction? If you are selling services, why
should you put a restriction? Will he
reconsider th« suggestion?

SHRI SANTOSH MOHAN DEV: Si* we
are already considering all these aspects. Vyp
have nor yet taken a'.iy deci.von These views
will bfc kept in mini.
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SHRI SANTOSH MOHAN DEV: Sir, I
will look into this particular problem.

SHRI GURUDAS DAS GUPTA: Sir, I
disagree with the Minister that it is only the
housewives who are responsible for prolonged
calls. In a masculine society, in a man
dominated society, it is quite usefui to speak
like this. But. I have come across a number of
instances when the other sex had been
misusing the phones for a I'-iig time. Let us
not go iato fat. But I am in favour of putting a
curb on prolonged phone calls because
sometimes telephones are misused. Therefore,
some curb should be there. And what is the
extent of the curb, t>f course, is a matter to b«
decided. But before you put a curb on
telephone calls whether in s city or in a STD
line, let me ask the hon. Minister to state
whether he will take steps to modernise the
Calcutta Telephones because it is in a absolute
shambles. Will he take steps to ensure that th«
young -wtomen operators do not receive
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physical shocks while handling the telephone
instruments? It had been denied by the
Management...

MR. CHAIRMAN; Time is up.

SHRI GURUDAS DAS GUPTA: Just a
moment, Sir. Sir, I came across a number of
young women who had received shocks, who
had been hospitalise® and the Management
had been consistently denying it. I want an
assurance from him whether he is going to
look into it.

SHRI SANTOSH MOHAN DEV: Sir, we
are...

MR. CHAIRMAN: I suppose the Minister
is not responsible for the shock.

SHRI N. K. P. SALVE; Are you sure about
it, sir?

SHRI SANTOSH MOHAN DEV: Sir, we
are taking appropriate steps for improvement
of the Calcutta Telephones. And 1 had
meetings with the Members of West Bengal
regarding this. I am getting co-operation from
all of them. And from my Depart-ment, we
shall extend all co-operation. As regards
shocks, this is a closed affair. I do not want to
answer that because this was happening in the
past. Now it has been completely stopped.
About who is shocking whom. I do not want
to explain here. Sir.

MR. CHAIRMAN: Question No. 2W.
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MR. CHAIRMAN: Both of you did not
'understand the position. Piracy is a civil right.
If my copyright is violated I must go and file
a suit. It is only a civil 'right. Government
cannot enforce copyright violations.

SHRI KAPIL VERMA: Sir, I want to
highlight the international part of it and the
Hon. Minister says that India is signatroy to
the Berne Convention. As is well-known there
is a large scale piracy of Indian author's books
in  Bangladesh, Pakistan and Nepal,
particularly in Nepal because it. is-a free trade
zone and our books are being sold there on a
very large scale. What steps has the Govern-
ment taken to check it?
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MR, CHAIRMAN.
1s over.

Question Hour
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WRITTEN ANSWERS TO QUESTION

Delay in Commissioning of Business’
Subscribers Network

*281. SHRI V. NARAYANASAMY: Will
the Minister of COMMUNICATIONS'be
pleased to-state:

(a) whether it is a fact that ths
proposal to establish a Business Subfl-
cribers Network, to work as a special
telcom network has. been inordinately
delayed;

(b) fcf so, what are the reasons; therefor;
and

(c) whether Government propose any
action for early completion and
commissioning of the BSN system in the
country? ¢ --

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV): (a) to (c)
There has been no delay. The status is as
follows:

1. The -Department of Telecommu
nications had arranged a feasibility
study for Business Subscribers Net
work  through an  inter-ministerial
committee. The committee sub
mitted its report in October, 1986.

2. The Business Subscribers  Net
work has been conceived in two
parts—

(i) A communication network for the
.business and industry to permit effective
communication between new industrial and
business units coming up in the remote
areas of the country with their headquarters
etc,

This is proposed to .be provided in the
form of low speed data (1200 bts per
second) and messaging facilities through
satellite.

(i)' A comprehensive voice /nw-voice
communications network.



